
CENTRAL At MINISTRATIVE TRIBUNAL 

ALLAHA AD BEACH: ALLAABAD 

REvr,q,  APPLICA ION NO.28/95 in OA No. 302/93 and 
Mis. Delay Con oned Applicatl.on No.428/95. 

ON BEHAL OF THE RESPO1DENTS 

O.A.No.302 of 1993 

Petitioner • • • Lallu Lal Gupt 

versus 

Union of India and others 	Respondents. 

Hon'ble M. Justice R.K,Varma V.C. 

Hon'ble Miss Usha Sen, Member (A). 

ORDER 

Honsble Mr. Justice R.K.Varmal  

This is an application for review filed by 

Union of India against the order. dated 27.4.94 allo ng 

the O.A.No.302 of 1993 ( Lallu Lal Gupta vrs. Unio of 

India and othe s) . 

   

     

     

2. 	Having perused the Review Application and 

order under review we do not find any error apparen 

in the impugne 

this Review Ap 

to 404uairie the 

Applidation i 

explaining the 

amount to cut 

in filing the 

order so as to call for interference in 

lidation. No other ground has been ma e out 

evieW 
A,04.4cA,04:n!J^' 

. Besides the Revie 

barred by limitation and the facts 

belated filing of the review do not 

icient cause tL, justify condonation of delay 

Review Application. 
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3. 	Accordingly , 	Review Application a d 

application for condon ion of delay are , 	herefore, 

liable to be dismissed nd are hereby dismiss -.d 

summarily. 

114 
( Miss Jsha Sen) 

Member (A) 
( Justice R.K.Varma ) 

Vice Chairman 


